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F o CAT/7/12
. ;-""IN THE CENTRAL ADMINISTRATIVE TRIBUNAL </
{ : NEW DELHI
O.A. No. ésss/gn o 199
T.A. No.’

DATE OF DECISION__ 76,2, 1992

Shri Gopal Adhikari _ A . Retitioner Applicent

Shri R.K., Sheoran Advocate for the Petittonatt®}Applicant
Versus (

Union of India & Others Respondent’

Shri P,H, Ramchandanil Advocate for the Respondent(s)

CORAM

The Hon’ble Mr. P.K. Kartha, Vice-Chairman (Judl,)

The Hon’ble Mr. 8.N. Dhoundiyal, Admninistrative Member.

1. Whether Reporters of local papers may be allowed to see the Judgement ? 3;4,,;
2. To be referred to the Reporter or not ? Ay ‘ |

3. Whether their Lordships wish to see the fair copy of the Judgement ? ; "

4. Whether it needs to be circulated to other Benches of the Tribunal ? [

(Judgement of tha B8ench delivered by Hon'ble
Mr. P.K. Kartha, Vice-Chairman)

The applicant, uhm‘has worked as a casual labourer
in thavoFFice ef ths respmndents, is aggrieved by tha .
termination of his services wee.f. 14.6.1990, He has
praysd for his reinstatement as casual labourer,
2. . The ampplicant has worked aé casual labagrar in
three spells, viz,, frem 27,3,1989 to 30,6, 1989, 15,7.89
to 15,1.1990, and 15,5.1990 to 14, 6. 1990,
2 we have carefully qone through thes recerds of %hs

_case and have heard the learnsd counsel for both ths partiss,
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Admittedly, thes applicant has not worked fFor 240 days=
(206 days sach) in two cansecutive y=ars pracedin; che
date of his digsngagamsnt, as required undar the
Administraiiva Instructions issued by the Departm:unt of
Personnel & Training as the eligibility conditinn for
regularisation, He has, therefors, only tha limi:e!

rinht to be comsidered for engagement us casua. l:ibouraT

2

in preference to persons with lesser langth of sevvice
and outd ders, The respondents have statad in their

‘. counter-af fidsvit that af ter dissngaging thme anslicant
@s casual labourer, they have not appointad any o rsen

in his place, His disengagement was pursuant to =z

o

policy fallswed by tham not te engage casual labourers,
in MP=1404/90, the apnlicant has stated that sovalal

parsons have been sngagn2d by the respondants as cisusl
lahourers w,a,f. 18,4,1991, The namaes of five parsonsz

who have baen thus engagszd, hava hszen mantionad in

. LD Darscns , s N
= e e o nara.6 of the M,P, According-to
st hrianart An na ! T . P . .
. ane %illw pursuant to the intorim order pases L
L.oarn solll ‘
avddd continuing - 4. The respaondente have not state at the uark 3!

IN UNTVLICA. '

conduct of the applicant was not satisfactory, In Lhe
facts and circumstances, ws dispcss of the oracant
application with the directicn to ths responderts o

engage the applicant as casual labourer sc long se

&l
4.

persong with lasser langth of service have h=en rotained
by them, including thos=s retainsd by them pursuant to tho

interim orders oassad by the Tribunal, While diemanan
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the czsual labourers, they are ditected to follow voe
orinciple of 'last come, first ge'. The raspondon’s
ghall comply Qith the gbove direscticons within o ~ericd
of three months from the date of communication of ibis
order, The interim order passed on 16, 11,1580 und

continuaed thereaf ter, is heresby made absclute,

5, There will be no order as to cosis,
s S SRR
5 . { e 7.":.‘.—“’
,D v (‘JLH’LN{L{ AP
(8.,N. Ohoundiyal) (PeRe Kurthal
Administrative Mambar Vica=Chairmant Judl, )



